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MINISTRY OF FINANCE
{Department of Revenne)
Ceontral Board of Direct Taxes

NOTIFICATION

income-Tax

New Dwelhi, the 5th September, 1986

8. 0. 659 (B} :--Incxercise of the powers conferred
by saction 295 of the Income-tax Act. 1961 (43 0 1961), the;
Central Board of Direct Taxes hereby makes the following\ﬁ
rules further to amend the Income-tax Rules, 1962, nemely:

1. (1} Thess rules may ba calted the Income-iax (Eighth
Amandmant) Rules, 1936,

{7} They shalicome into force on the | stday of April, 1987.

2. In mgle 3 of the Income-tax Rules, 1962, in clause (a),
in sub-clause (i), to item (1), the following proviso shall be
added, namely :

“provided that where the assessee claims and- the
fncome-tax Officer s satisfied that the sum arrived at
on the aforesaid basis exceeds the fair rental value of the .
ascommodation, the value of the perquisite, to the asse-
ssee shall be limited to such fair rental value ;

[No. 6897 (F. No. 142/58/86-TPLI
V. D. WAKHARKAR, Director (TPL-I)

Note: Principal rules wore published under Notification
No. 5.0. 969 dated 26-3-1962 and subsequently amended by
5. 0. No. 2029 dated 30-6-1962, 2565 dated 9-8-1962, 2508,
datad 37-3-1963, 511 dated 4-2-1964, 2567 dated 27-7-1964,
3660 dated 13-10-1964, 169 dated 4-1-1965, 591 dated
15-2-1965, 360 dated 8-3-1965, 1086 dated 30-3-1965, 1886~
Jated 10-6-1965, 2153 dated 2-7-1965, 2704 dated 27-8-1963
189 dated 13-1-1966 2451 dated 10-8-1966, 598 dated
13-3-1967, 846 dated 10-3-1967, 1949 dated 28-5-1967, 2460
dated 22-7-1967, 3218 dated 6-9-1967, 4588 dated 21-12-1967
313 dated 29-2-1968, 1112 dated 18-3-1968, 1856 dated
22.5-1968, 2751 dated 2-8-1968, 2883 dated 24-8-1968, 3494
dated 25-9-1968, 624 dated 14-2-1969, 625 dated 14-2-1969,
2000 dated 23-5-1969, 2005 dated 24-5-1969, 4427 dated
29-10-1969, 5056 dated 29-12-1969, 152 dated 9-1-1970 718
dated 23-2-1970, 3398 dated 14-10-1970, 3769 dated 18-11-1970
4001 dated 16-12-1970, 1917 dated 20-2-1971, 1996 dated
11.5-1971, 2168 dated 28-5-1971, 2272 dated 31-5-1971, 5595
dated . 30-12-1971, 175(E) dated 6-3-1972, 436(E) dated
11-6-1972, ST3(E) dated 1-9-1972, 708 (E) dated 15-11-1972
{ 59(E) datsd 20-3-1973, 160(E) dated 20-3-1973, 369 (E) dated
2.79:1973, 128(E) dated 28.2-1974, 291(E) dated 14-5-197%"
567 (E) datod 21-9-1974 615(E) dated 17-10-1974 62T(E)
dated 2-11-1974, TI5(E) dated 19-12-1574 25(E) {dated -
(-1-1975 295(E) dated 1-7-1975 $34(E} dated 24-9-1975
543 (E) dated 26-9-1975 TI0(E)dated 18-12-1975- 134(E) dated
3321976 197(E) dated 15-3-1976, 266(E) dated 31-3-1976,
2TS(E) dated 1-4-1976 420(E) dated 10-6-1976: 615(F) dated
16.9-1976 B42(E) dated 30-12-1976 18(E) daied 12-1-1977
23(8) dated 18-1-1977 210(E) dated 5-3-1577- 640(E) dated-
11.8.1977 665(E) dated 9-9-1977 677(E) dated 22-9-1977,

720(E) dated 14-10-1977, 730(E) dated 18-10-1977, 827(E) .
dated 8-12.1077, 24(E) dated 18-1-1978, 178(E) dated
17.3.1978, 223(E) dated 31-3-1878, 351(E} dated 24.5-1978.
355(E) dated 23-5-1978, 362(E) dated 19.5.1978, 433(E)
daied 7-1-1978, 464(E) dated 24-7-1978, 725(E) dated 23-12
1978, S8(E) dated 30-1-1979.146(E) dated 20-3-1879, 324(E)
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dated 30-5-1969, 416(E) dated 21-7-1979, 60T(E)} dated
29-10-1979, 608(E) dated 29-10-1979, 669(E) dated 29-10-1979
641(E) dated 6-11-1979, 40(E) dated 19-1-1980, 351(E) dated
26-5-1980, 396(E) dated 12-6-1980, 434(E) dated 18-6-1980,
362(E) dated 24-7-1980, 695(E) dated 29-8-1980, 834(E)
dated 1-10-1980, 864(E) dated 17-11-1980 931 (E) dated
1-12-1980, 46(E) dated 22-1-1981, 47(E) dated 22-1-1981,
118(E) dated 20-2-1981, 139(E) dated 23-2-1981, 396(F)
dated i 30-5-1981, 492(E) dated 19-6-1981, 358(E) dated
14.7.1981, 618(E) dated 1-8-1981 824(E) dated 21-1}-1981
104(E) dated 27-2-1982 268(E) dated 12-4-1982, 365(E)
ed 27-5-1982 37HE) dated 29-5-1982, 43%E) dated
1982 443(E) dated 26-6-1982, 472(F) dated 2-7-1082,

2, 128(E) dated 21-2-1983, 131(E) dated
23-2-1983 146(E) ddted 26-2-1983, 151(K) dated 28.2-1983,
152(E) dated 23-2-19k3, 274(1»:) dated 31-3-1983 388(E) dated
2-6-1983, 600(E) da -8-1983, TBO(E) dated 1-11-1983,

825(E) dated 18-11-1 83, 4(E) dated 21-1-1984, 527(E) dated
24-7-1984, Y5H(E) ddted 1-10-1984, 824{E) dated 7-11-1984,

952(F) dated 21-12-1984, 65(E) daied 31-1-1985, 91(E) dated
4:2-1985, 205(B) dadad 19-3-1985, 529(F) dated 17-7-1985,

S68(E) dated 31-7-1985. 602(E) dated .12-8-1985, 838(E)
dated 19-11-1985. 901(E}dawd1812—1985 937 (F) dated

31-12-1985, 1(E) dafed 3-1-1986, 147(E) dated 31-3-1986
148(E) dated 31-3-1986, 412(E) dated 9-7-1986, 413(E) dated
9.7-1986, 654(E) damﬂ 4-9-1986, 655(K) dated 4-9-198€.
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